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Abstract of the Proceedings of the Council of the Governor General of TIndia,
assembled for the purpose of making Laws and Regulations under the pro-
“gisions of the Act of Parliament 24 & 25 Vic., cap. 61.

""1‘11'55 Council met at Government H‘q"use' on Friday, the 5th March 1869.
.. PRESENT: |,

His Excellency the Viceroy and Governor General of India, k. »., 6. 0.8 L, -
presiding.
His Excellency the Commandel:m-Chlef G C.8. I, K. C. B.
The Hon'ble G. Noble Taylor. .
' Major General the Hon’ble Sir H. M. Duroand 0. B, K C 8 I
«The Hon'ble H. Sumner Maine.
. The Hon’ble John Strachey.
*The Hon’ble Sir Richard Temple; K. 0. 8. I.
The Hon’ble F."R. Cockerell.
“The Hon’ble R4j4 Shioréj Singh, ¢. 5. L. »
"The Hon'ble Mahérdjé Sir Dig-Bijay Singh, Bahédur, x. c. s ‘1., of
Balrfmptiy.
The Hon'ble G S.‘_Eorbes’.‘
The Hon’ble D. Cowie.
" The Hon'ble M. J. Shaw Stewart.
The Hon’ble J. N. Bullen.

EMIGRATION OF COOLIES’ BILL.

*‘The Hon'ble MR. GonpoN FornEs moved that the Report of the Bélést
Committee on the Bill to amend the law relating to the Emigration of Natjve
labourers be taken into consideration. He said that the Bill was introduced
by the Hon’ble Mr. Strachey in August last. It was a simple Bill, intended to
amend Act XIII of 1864, which was the law that at present regulated the emi-
gration of Native labourers to the British Colonies. The Bill, as introduced, con-’
tained a very few but not unimportant amendments, which, as some. months
‘had elapsed since the introduction of the Bill, he would take leave to recapi- '
tulate. The Bill first provided that vessels leaving Madras" for the Mauritius
and Scychcllcs should be provisioned between the months of November and
March for six weeks, instead of five weeks, which was laid down as the probable
length of voyage under the existing law. It also- secured the provision of
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a different space on deck for each adult emigrant than what- was now. provided
by law. Ten superficial fect, which was the space now allotted for each adult, was
proposed to be extended to twelve. A clause had also been inserted in the Bill
as introduced, which gave the Governmont power, in the event of its being
._ls'aswrtmned that, in any place in which emigration operations were being carried
-~ on, the plague or- “other infectious discase dangerous to life was prevalent, to
- dircet that emngm.tlon should for the time being bo suspended. - These proposed
~‘nmendments were introduced entirely -in -the intercsts of the.emigrants, and
‘were to apply only to emigration to the British Colonies. There was also a
...fourth clause, which cmpowcred the Government of India to increase the rates
of feces payable on emigration, if need be to double the amount of fees now
leviable. It had transpired in the course of the five years during which the
present law had been in force, that the cost of the establishment retained for
purposes of emigration had not been covered by the fees levied under the Act.
That was the scope of the Bill as introduced, which, as Mr. Forbes had said
before, applied simply to emigrants to the British Colonies.

« He had before him a list of thirteen Colonies, British and -Foreign, the
whole of which drew their labour ‘from about the same number of provinces in
India. From that statement it would appear that, up to the present time,
* 4,656,600 persons had emigrated from Madras and Caleutta. That did not include
emlrnatlon from Bombay, which had never been considerable; nor did the
numbers include emigration from Pondlcherry, where the records had been
very imperfectly kept prior to 1860.

Some embarrassment had been felt by the Committee in rendering the
Bill as mtloduced and the clauses added to it by the Committee, applicable
. to the I‘Lench Colomcs, because the convention of Paris, dated June 1860,
was drawn up previously .to the introduction in Indian lefnslatlon of those
very ‘complete provisions under which emigrants - at present left - the country
It differed, therefore, in some respects from this subsequent enactment, though
tliere was an intention that the conditions of the convention should, as far as
possible, be applied to British as well as French Colonies. As, however, Act
XLVI of 1860, which emhodied and recited* the French convention, enacted
"¢ g variety of rules to glve effect to the provisions of that convention, the ' Select
.- Committee had -applied the amending Bill to that Act in such particulars
" as'they could reach without a practical violation of the conyention. -The appli-
"cation of these clahses to French emigration was in some cases entirely beyond
“the terms of the ‘convention : that remark applied, for instance, to the fourth
__section of the Bill as amended by the Sclect Committee, which provided that
there shiould be an additional superficial space for every adult cmigrant
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, and"that no-child should have less than eight "superficial feet. It was impos-
sible‘to apply that rule to French emigration, but it might perhaps be deemed
advisable by the Government of India to communicate with the Fronch autho-
rities on this point. It seccmed unreasonable that British subjects should have
less accommodation, and that their health and comfort should bq less adequatelys

rov:dcd for when sent to French Colonies, than when sent to our own. In
section 1 of the Bill, as amended, it was provided that vessels should be provi-
sioned for six weeks, instead of five as at present, when making the voyage ir
winter between Madras and Reunion, Mauritius or Seychelles, ‘but it was
impossible to include vessels leaving Pondicherry, which was a port of embarka-
tion, and regarding which nothing had been said in -Act XLVI of 1860, which
simply recited the French convention and provided means for its fulfilment.
That was another point which might be worthy of reference by the Government

of India.

In the application of the third clause of the Bill as introduced, and which
stood as section & in the amended Bill, the Select Committee had made an
alteration which would have the effect of applying this particular provision to
the French as well as British Colonies. It could scarcely be said that any
practical violation of the conditions of the Irench convention would be caused,
or that we should in any way be infringing the convention, by the Select
Committee having taken for granted the assent of the French Gowcrnmcnt to
the extension of the convention to this reasonable precaution.

In section 2 of the Bill as amended, there was a clause which was intro-
duced by the Sclect Committee. 1t was pointed out by the agent for emigra-
tion to British Guiana and Trinidad, that the law as it stood entailed certain
hardships. The agent represented that the fee paid for registering an emigrant
should be refunded in case of the emigrant absconding before rcaching the
central depOt in the port of embarkation. The Committee had extended the
section which they had introduced on that representation, and had provided that,
if the emigrant absconded at any time before embarkation, the agent should be
entitled to receive back the fee: that appeared a simple act of justice.

There were other clauses added to the Bill on the suggestion of the Lieuten-
ant Governor of Bengal, and which had been approved by the Government of
India. These were that, in case of emergency (section 3), emigrant vessels might
leave Caleutta for any place west of the Cape of Good Hope “ between the 81st
of July and the 1st of April.” Those words extended the discretionary time
fiftcen days at its close: the privilege was only intended to be made use
of to prevent unnccessary detention of emigrants, occasioning great loss to
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the 'importers of -labour and additional risk to the cmigrants. The reason for
limiting the time originally was the very inclement weather experienced at a
later period in rounding the Cape, from which Native cmigrants were likely to
suffer. Consequently the period ‘of embarkation was at first limited to the 1st

" q‘ot March 31t was sub%cquently extended to the 15th of March, and now fifteen
da.ys more had bccn added and vessels might, in cases of cmergency, leaye up

> to the . 1st of Aprll It was not expectcd that the extended time would be fre-

ﬁuently made use of, and it was thercfore mtroduccd for-the. purpose of taking
eﬂ'ect m ‘emer gent cascs only,

The Selc(,t Comnnttee had. also thought it right to provide specially for
children. In the correspondence before M. ForBES, there were. letters which
passed between the Emigration Commissioners and the Secretary of State for
India on the subject of Indian emigration generally, and in particular with
reforence to the great mortality which occwrred in 1864; and Mr. Murdoch,
one of the Commissioners, observed that it was impossible to accommodate two
half grown children in the space for one adult, which might be represented by a
.strip of deck two feet wide and six feet long. The Select Committee had
therefore provided that™children above two and less than ten years of age’
should have at least eight superficial feet on deck.

“Another of the new provisions in the amended Bill had also received the
approval of the Government of India on the recommendation of the Lieutenant
Governor of Bengal. A rule had been enacted which provided that every
hundred male emigrants should be accompanied by at least forty women, so that
no vessel could leave port without that proportion of male and female emigrants
on board. - But in practice it had been found, both on the testimony of the
Medical Officers and the Emigration Agents, that the strict observance of
that rule had resulted in eommon prostitutes being recruited in default of other
women being available, and that emigrants were delayed in the depéts at the
risk 'of sickness resulting and ‘great expense to the importers of labour ; and
therefore it seemed absolutely wise and humane to enact that, in cases where
the requircd proportion of women could not be made up, the vessels should
not be detained. The words “incases of emergency” had been introduced to
indicate that the rule was not to be departed from under ordinary circumstances.

Section 7 of the amended Bill provided that the phrase *The Ma.gls- .
trate of the District” should for the purposes of the Act mean any officer
who  exercised the full powers of a Magistrate.  This alteration had been

" desired and was made in the interests of all parties, both,of the agents and the
crigrants. There being but one Magistrate of the District, it often happened
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,that long distances had to be traversed for purposes of regzstratlon, so _that
lm.rdshp was € s entailed on the emigranfs as well as the agents, who had to provide
for the maintenance and lodging of the emigrants during the time. The
Government of India had also authorized this change.

L

,.'_;, La.stly, sections 55 to 58 of Act XIII of 1864 were proposed to be repen.led

3 '.l‘hey "provided that the pilot or the ocustoms’ officer, whoever thight be last on

iboard should before lcaving the vessel assemble the emigrants and ascertain if

“any additions had been made to their number subsequently to the vessel
leaving port : this muster was required to prevent any emigrant joining a vessel
on its way down the river. But it was now found unnecessary to retain this
rule, because emigrant vessels were by another rule bound to take steam on
their passage to the sca, so that it was perfectly impossible for such a breach of
rule taking place now. MR. ForBES understood that pilots and customs’ officers
had made formal complaints in regard to this matter. The Government of
Bengal had recommended and the Government of India had approved of dis-
pensing with this final examination. Considering that, as the Protector of Emi-
grants was bound to pass every emigrant before embarkation, and to see that all
the provisions of the law were complied with, it was unnecessary to take any
further precaution in this direction.

The Committee had approved of another clause which was not in the Bill :
it was intended to empower the Government to withhold a recruiter’s license
in any province from which the further withdrawal of labour might be consider-
ed inexpedient. The grounds for this provision were briefly these. M=z. FoRBEs
had mentioned that labour was drawn principally from thirtcen or fourteen
provinces in Madras, Bengal and the North-Western Provinces, and he had also
given the number of emigrants withdrawn, which was 4,566,600 ; during the last
twenty-five years 92,000 emigrants had returned ; the remaining 3,63,600 conti-
nued abroad, and were probably scttled in the colonies to which they had emi-
grated. They were extremely well treated ; their labour was highly valued, and
every inducement was offered for them toremain. Out of this last number it
might fairly be estimated that 2,560,000 emigrants were adult men, which was
equivalent to the entire adult male population of an ordinary Indian province,
containing a miscellaneous population of about a million and a quarter, and paying
a land revenue to Government of ten or twelve likhs of rupecs. MRr. ForBEs
got that calculation by a reference to the census tables, from which it would
appear that about three-fourths of the people in a province were agricultural ;
so that, in such a province as he had instanced, three-fourths of the population,

or 800,000, would belongto the agricultural classcs; and taking only one in
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every four persons to be an adult male, 200,000 men would represent the real
productive power of the province. He ventured to put these figures before
the Council hecause, although the question of limiting the operation of the
recruiting agents to provinces where there was any swplus labour was not enter-

+tained by the Committee, on the ground that considerations-of too much diffi-

culty were mvolved in the disposal of the question, he thought the figures he
had quoted , ‘showed that emigration in India had assumed dimensions which

‘might at any time render it absolutely necessary for the Government to consider

the question, as the number of provinces from which emigration took place was
limited in number, and the number of colonies to which the emigrants pro-
cecded were about the same number. He wished to add, in order to enable the
Council to estimate the value of the lost labour more truly, that the export
trade of the colonies which had the advantage of Indian labour had increased
so enormously that the produce of the labour sent out might be estimated at
thousands and thousands of tons, and India’s loss was represented by the bene-
fits gained by the colonies; for, if left in the country, those labourers would
certainly be capable of producing the same amount of valuable produce. It
could not be disputed that India was thinly populated, and that.what caused a
diminution of the supply of labour diminished the supply of food, diminished
the cultivation of the staples which formed the exports of India, retarded the
general progress of agriculture, and increased the difficulties of - capitalists

engaged in the cultivation of special products such as coffee, cinchona, tea,
indigo, &c.

The Hon'ble MRr. STRACUEY said, except for one reason he should have
thought it unnecessary to make any remarks on the present occasion, for he
entirely agreed with all the details of the Bill before the Council, and he believed
there was not likely to be any opposition to the passing of the measure. When
the Bill first came forward, he had charge of it.  He had explained that its
intention was to make certain small ‘amendments in the existing law, and
although legislation wos thought necessary, he might say that a more simple
Bill, and one less likely to raise a discussion on matters of principle, hardly
ever came before the Council. The Bill still retained its, former oha.riicter.
but he thought it clear from the speech of the Hon’ble Mr. Forbes .that he
rogrotted that fact. Mo had taken the opportunity of entering into questxons

“which involved tho whole suchct of emigration from British India, and of

discussing the merits and demerits of the prmclples by which the Government
and tho legislaturo had hitherto been guided in dealing with this most important

. subject. Although MR, Stracuey deemed this to be hardly a fitting oppor-

tunity for discussing such questions, he thought it would not be right to let
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his Hon'ble friend’s remarks go without some reply, for his Hon’ble friend’s view
amounted to this, thut’ emigration was causing such serious injury to the country
that it was the duty of the Government to stop'it altogether. If such: views
were left - altogether .unnoticed, there might be some mpresslon outside that
they -were upproved by the Government Now he would ask, in fact, what*
evidence:!thére.’ wa.s to show that any of those mJunous results which had
been deplcted by his Hon'ble friend had ‘occurred. Mge. STRACHEY ventured
to sa.y that: there weéke no facts whatever to show that there had been
any mjunous .results of any kind. -His Hon'ble friend had - said that,
during ‘the’ twenty-five years during ‘which emigration had gone on, 4,55,000
persons had_left India, and he had told us, that not long ago there were
2,00,000 emigrants still living in the Mauritius alone. According to those ﬁgures,
some 16,000 or 17,000 persons, on the average, had left India every year.
MER. STRACHEY must say that from those figures his Hon’ble friend had built up
a somewhat extraordinary structure. 'We were asked to imagine a great province
with a population of a million and a quarter, paying a revenue of ten or
twelve likhs a year, and his Hon'ble friend appeared to consider that the
emigration of these 16,000 or 17,000 persons a year was equivalent to & loss to
the country more than equal to the loss of such a province. It seemed to
MR. STRACHEY that we need not be under any alarm on this subject. It seemed
to him plain that this loss to which his Hon'ble friend had referred was as
imaginary as the existence of the province of which he had spoken. The popula-
tion of British India was ordinarily taken at some 180 millions, and from this
number a population of 16,000 or 17,000 a year had to be furnished. But let
it be admitted (though MR. STRACHEY was not prepared to almit it) that the
assumption was correct that the emigrants were really provided from a popula-
tion no larger than that which the Hon’ble Member had assumed, and that they
were all drawn from those twelve or thirteen provinces of which he had spoken.
Mz. StrACHEY found, in a memorandum prepared by his Hon'ble friend, that
he said that emigration was almost cntirely limited to some half dozen
provinces in Bengal and about the same number in Madras, and that the
average population of each of those provinces was a million and a half.
Me. STRACHEY therefore presumed that his Hon’ble friend considered that
& population of about 18 millions had provided these emigrants. If 17,000
people had left India every ycar, it was by his Hon'ble friend’s calculation
equivalent to saying that one in a thousand had gone away from these
Provinces annually. It seemed to Mi. STRACHEY clear, that such a reduction
of the population as this must be really altogether inappreciable, and this
would be truc even after making any allowance that we pleased in consideration
of the fact stated by Mr. Forbes, that in agricultural districts the labouring
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classes of the community from amongst whom emigrants we?c principally"

drawn, made up only about three-fourths of the population. There were
a hundred other physical causes at’ work, which must have an incomparably
.greater effect on the numbers of the population than this very -insignificant
. cause »of emigration. His Hon'ble friend appeared to assume that if the
‘emigrants who ‘had left India during the last quarter of a century . had
remained in’ the. country, India would be' richer by " the food-producing
“power’ 05‘-' *'some quarter of a million of prosperous agriculturalists. M.
S'rm\c‘tm?t failed to see any basis of fact for ‘this assumption. ‘It appeared
to" him that the truth was that, if this emigration had never taken place
‘at all, the population of India would not, as a matter of fact, have been
increased by anything like that number. But supposing we admitted that
it would have been increased to this extent, the real question was simply
this. 'Would this quarter or half a million of men have been better off if they
had remained in India than if they had emigrated, and if they had remained,
would they practically have added to the general stock of wealth, to any
considerable extent, of the ‘community from which they were taken? It had
‘been said that not long ago there were 2,560,000 emigrants in the Mauritius, and
it was” admitted that they were living in comparative wealth and “comfort.
‘The real question to be considered was, whether it was better that those 2,650,000
gm.igpp.nj;g‘phogld be living in comparative wealth and comfort in the Mauritiﬁs, |
where their labour had conferred on that country and on the nation” benefits of
a most important character, or that they should be living in compa.ra.tivé poifefty
in"India? We need not trouble ourselves to look beyond the advantages to
?l:e er.nigrants themselves. To whatever extent emigration was beneficial to
mdli.\:::nls, we might safely assume that it would be beneficial to the country
at .

In the debates which took place in this Council in 18.64, when the subjét;t

Y

of emigration was under discussion, he observed some remarks, which he would *

read, made by Sir Oharles Trevelyan ;:—

~ “The emig-mqt went where he earned higher wages, and could acquire that which was to
him a little fortune. *He saw life in new aspects, and drank in new ideas 80 that he re'turned
a changed man. The emigrants who returned frori the Mauritius, to w,rhich emigr;stion had
been .going on for many years, mmo.bnck an improved people ; well clothed, and well fed ; v;ith
an aspect of contented ‘independence, and with property which they oniinai-i]y ' invu;ed in
agriculture, and it was partly to these investments that the great ext.;snsion" of agricultural
industry in the Madras Presidency was attributable. An annual efflux of the Madras labour
ing population had also been going on for many years to the Coffee estates in Ceylon 'I‘he-
croased tho Straits of Manaar for the Coffee season, as the Irish labourers crossod St Geo ')z:
Channel for the hay-making and harvest in England and Scotland, and returned ho;xxe “"Eﬁm
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~&nd of the eason ‘with the*savings -of - the- year. --He (er Charles Trevelyan) might’ ‘mention
‘&nother instance of the advantage arising froii emigration,’ "In_ his official tour’ i *Tunjore’ he
- heldfree ‘conferenoes with ‘all elnsses ‘and especmlly thh the laRdholders, the- Mirdsidérs,
' yho"were avery imiportant class in that part‘of the-country. . After other topics had - beendis-
dased. thev ualed that the people, whom they “had formerly held in a kind of serfdom, should #

'ﬁ( ’gemammhng - He (Sir Charles Trevelyan) told them, ‘that every sbject of
iataria was freé to” go wherever he chose, and 'that the remedy was in.their own

lup.ndl, 88 thoy had, on]y to give higher wages to mduco their people to remain at home. If
€migration had been stopped, this servile: class would have remained in their old oonthtlon,
bus emngmtlon had .emancipated them from those who had exemnsed a qunlxﬁed ownershnp
over.them, - It had given them a new sense of freedom, and had elevated their condition, and
there could be no doubt that, in varions ways, the freedlom which the people now posscssed

to go where they liked, was a great benefit to them.”

It seemed to MR. STRACHEY altogether out of question at the present time
even to think of putting restrictions on the right of any one to take his labour
to whatever market he thought profitable to his personal interests. It was true
even of the ignorant labouring classes of India that they understood their own
interests in this matter infinitely better than they could ever be understood by

any Government, Asthe Hon'ble Mr. Maine observed in the debate already

referred to:—
¢ All emigration laws, such as the Bill before-the Council, were preceded and underlain by
the principle laid down by the How’ble Mr. Harington, the right of every subject of Her

Majesty to go anywhere he pleased—to the very ends of the earth if he thought fit—for the
sake of bettering his condition ; that principle, he took the liberty of saying, ought to be

denied least of all. men by an Englishman in India.”

These scemed to Mz. STRACHEY to be clearly the only true principles on
which we could legislate, and these were the principles on which the legislation
of the Government of India had constantly proceeded. 'We had considered
that it was not our business to interfere with the right of any man to dispose
of his own labour as he thought fit; but nevertheless that it was obviously the
duty of the Government to take every care that its subjects should not ha
made the victims of fraud or misrepresentation, and that every man who wished

to emigrate should do so by his own free will alone.

He ventured to say that it would be impossible for any Government to take
greater precautions than had becn taken by the Government of India to afford
every proper protection to emigrants, to provide efficient safeguards against
misrepresentation and fraud, and to take care that no one left India withont
the fullest knowledge of the real naturc of the step he was about to take.

He would ask the Council to remember the provisions of Act XIII.of 180+,
¢
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‘which was the 'moz:t important of the laws relating to cmigration. Tt con-
tained, he might say, rules on almost every conccivable subject for the pro-
tection of emigrants. Tirst, the Government of each colony to which emigra-
~tion took place had to appoint an Emigration Agent, who was responsible strictly
+to the Govcmmcnt of India. Then,at each of tho ports from which emi-
gmtlon took place, the Government of India appointed a carefully solected
'Aofﬂcer undor :the title of Protector of Emigrants. It was his business. to
;- protect generally and aid -with his advice all emigrants who came before
" him, and to see that all the provisions of the law were carried out. And
..ot .every port of embarkation, medical officers of experience were appointed
“for the medical inspection. of all emigrants. Depdts were provided for
their reception, and most strict rules were laid down for their manage-
ment; and the Protector and Medical Inspector were bound, at least
once every WCLk to inspect thesc depots und to examine into their state
and into tho manner in which the emigrants were lodged, fed and provided for.
8o with regard to recruiting great precautions were taken. - No one could
, recruit without a license flom the Protector, and every care was ta.ken
'to "guard against the danger of any person being induced under “false - pre-
tences to leave the country. Before he left his own district he was to go before
the Magistrate, who would examine him as to his real wishes; and if the
" Magistrate were in doubt, and ‘thought that the intending emigrant
had not comprehended the nature of the engagement, or had been
induced to enter into it by fraud or misrepresentation, the Magistrate was
bound to refuse to register the emigrant, or to allow him to emw'mte Then,
again, great precautions were taken to secure the provision of p1 oper food and
lodging during the journcy from his homo to the port of embarkation; and
when the emigrant reached the port, Mk. STRACHEY might say that a constant
system of examination into his physical state and welfare was kept up until
ho finally left India. It was only after all these repeated enquiries had
been made, and the officers of Government had satisfied themselves, by
personal enquiries in every case, that the emigrant really desired to leave
India, that he was allowed to go. Minute regulations were also laid
down regarding the trcatment of the emigrants during their voyage on
boardship, and every security possible was taken that they should be well treated

in’ tho colonies to which they went. Specinl agreements were ‘entered into with
the Colonial Governments, or conventions with Foreign powers, to ensure the
propu‘ trentmt.nt of the emigrants.

Mn. STRACHEY thought it might fairly be said that, if the Government of
India had erred in this matter, it had probably erred on the side of attempting
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oo much. ‘When"Act XTIT of 1864 was “passed,-the strongest remonstrances
“were'made against it by persons interested in emigration, and - by - the * Govern-
‘ment of the Mauritius, on the ground that so many difficulties were thrown: in
-the wa,yﬂmt emigration  would become almost impossible. He' believed ‘that
those ‘apprehensions ;were not well founded, that so long as the Govern-
ikt pfIndis insisted on the precautions prescribed by the law, it would. be
fmpossiblg to'say that any improper encouragement to emigration had been
a:ﬂ'orded If; notwithstanding these elaborate rules, emigration had “really been
encouraged, he thought the Council ‘would agree with Sir Henry Harington
who said that we had only succeeded in making emigration popular by means of -
the substantial protection which we had afforded to the classes for whose benefit
we had been legislating. '

The Hon’ble Mr. CowIE said, the Hon'ble Mr. 8trachey had ably defended
the policy of the Government in permitting and regulating the emigration of
Indian labourers to the colonies. As a non-official Member, Mr. Cowre might
be allowed to record his entire dissent from the remarks made by the Hon'ble
Mr. Forbes against the further permission of emigration. MR. CowIig was of
opinion that every Native should be free to go wherever ho chose, subject of
cowrse to the enforcement of proper sanitary regulations. He should be sorry
to see the Hon’ble Member's views maintained so as to prevent a labourer from
emigrating to any place where he might think it to Lis interest to proceed.

The Motion was put and agreed to.

The Hon’ble Mr. Gornon Forpes moved that the following section be

introduced after section 1:—
2. Tor scction 24 of the said Act No. XIII of 1864 the following shall be substituted :—

“21, The protector of emigrants at each of the three ports aforesaid and the British
Consulur Agent at each of the French ports in India, shall license so many fit persons as shall
to him seem nmmry to be recruiters of labourers, and no person shall act or be employed
88 a recruiter of lubourers except under a license from such protector of emigrunts or British

Consular Agent.”

He said that the proposed change had been roquired by the Becretary of
State in a despatch dated some time back. It was intended to legalize the
appointment and licensing of recruiters by the British Consular Agents at
French Ports of embarkation; this omission in the Act of 1864 seemed to be un-
intentional. The Sccretary of State’s despatch had the following paragraph :—

“ There may perhaps have been no practical objection to pemumng tlw.Connh‘sr Agents
at the French Ports in India to license persons to act as rocruiters of emigrants in British
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territory ; but ns this ptﬁver waa declared by the Advocates Generul of Madras and Caleutta to
be Jegally vested solely in. the Protectors of Emigrants at the three presidentics, it would have
. been moro prudent not to have authorized a deviation from the law. It is desirable, however,

that no time should be lost in legalizing the practice you have permitted the Madras Govern-
ment to recog'mze

'I‘hat was tho reason for tho-mtroductlon of this umendment wluch neces-

2 simted the re-numbermo of the sections, and the addition of the followmg
sechon —

N 11. Al _persons are hereby indemnified for n.nyt.hmg done before the passing of this Act
wluch mlght. lawfully have been done if this Act had been in foree; and no suit or other pro-
ceeding shall be maintained against any such person in respect of anything so done.

This section shall come into operation at once : section two shall be deemed to have come

into operation on the eighteenth day of March 1864 ; and the rest of this Act shall come into
operation on the first day of May 1869.”

This final clause was simply necessary to indemnify persons for acts done
under authority of the Government, but without legal sanction up to the present
time. 'This clause would take effect at once ; section 2 would date froin the 18th
of March 1864, and the rest of the Act would not take effect till the first of May,

hecause the owmers of French ships should have timely information of the
- changes made in the law.

The motions were severally put and agreed to.

The Hon'ble Mr. GornoN ForBES also moved that the Bill as amended be
passed.

The Motion was put and agreed to.

CIVIL COURTS' (BOMBAY) BILL.

‘'The Hon'ble Mr. Suaw STEWART asked leave to postpone tho present-
ation of the Report of the Select Committee on the Bill to consolidate and

amend the law relating to the District and Subordinate Civil Courts in the
_* Presidency of Bombay.

Leave was granted.

GENERAL STAMP BILL.

The Hon'blo MR. CockeERELL presented the Report of the Seleet Com-
_mitteo on the Bill for imposing Stamp Duties on certain instruments. He sai¢
there wero some rather important alterations in the Bill, especially in regard
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to the rates of duty chargeable on transactions of the larger #nounts. He there-
fore proposed to republish the Bill before proceeding with the consideration of

ih/o_ report.
FOREST RULES (BRITISII BURMA ) BILL.

_The Hon’ble Mr. MAINE presented the Report of the Select Committee on
the Bill to give validity tq certain rules for the administration of Government
Forests in British Burma.

The Council adjourned till the 6th March 1839.
WIITLEY STOKES,

Secy. to the Council of the Govr. General
Jor making Laws and Regulations.

CALCUTTA, ?

The 5th Alarch 1869. S





